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(b) 1f so, the reactions of Government
therets,

(c) the total number of workers ren-
dered jobless owing 10 the closure,

(d) whether Government are having ny
plan to take ovir the null through the Nati-
onal Textile Corpoiation, and

(¢) 1if not, the reasons therefor 7

THE DLPUTY MINISTFR IN THF
MINISTRY OF FORTIGN TRADE (SHIRI
A C GLORGL) (a) Yes S

(b) (d) and (¢) An Investigition Comme-
ittee has been appointed under the Industries
(Developn ent 1nd Regulatimn) Act to ¢n
guwire into the ffaus of the mill  Fur her
courst of action would be conuderdd on
receipt of the report of the Commitice

(¢) About 1200

1203 brs

CALLING ATTENTION TO MATTER
OF URGLNT PUBLIC IMPOR-
FANCE

RrPORTED K1t LING IN PRISON OF
FIVEL PO ITIC AT PRIS NIRS IN
ALTPORE SPICIAL JAll

SHRIH N MUKLRIJFE (Calcutta—
Norh East) 1 cull the attention of the
Min ster of Hymu Affury to the following
matter of urgen publc mmportince ind 1
request thait he may make a  statement
theieon

¢ Reporied killimg n prison of five
political prisoners m Ahlpore Speual
Jail, Calcutia during the alleged jail-
break atteinpt on the 1ith July, 1971 *

THE MINISTFR oF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) Mr Speaker Sir, on 111h Julv
1971 al about 10 (0 AM, while 2 hand cart
betonging to the lood Contractor was
commg oil of the Alipore Spucal Jul
Caleutta the cait puller knocked at the
janer gale, dbcut 40 under tnal prisoncrs
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rushed at the gate of the jail and struck at
the Warder on duty with a sickle snatched
from a prisoner who was culting grass
insade the jail A section of the under-trial
prisoners also tried to enter the Jailor's
office 1 search of the key to the outer gate
One Head Warder who tried to prevent this
was attacked by the mob and s
seveiely injured Though the rioters could
not get the heys—1they succeeded in picking
up a Indder kept be ween the two gates for
use of the elvctnician and after hituing a
Head Warder on duty with an iron rod,
four pnisoncrs suctecded in scaling  the
perimeter wall and escaping from the jail
They were, however, tmmediately re arested
by the Warders

The jul alarm was immediately sounded
and when the jul (fliaals ard the guird
stafl tried to prevent the attempt of the
rioting under tnal prisoners (o escape
en mavve they attacked the guards with
1ron rods sichles «tc The guirds had to
open firc mn sulf dufence resulting in the
death of three prisoners on the spot  Of
the five other prisoncrs who recerved 1nguries
i the firing and weie sent to the Police
Hospital thiee died i1n the hospital The
remaining (wo dare progressing

In the inudent one Head Warder and
four Warders were injured and all are 1n
the hospital The njuries ot the Huad
Warder and ont W rder are serious

SHRI H N  MUKERJEE The
agony in Bengal seems 1o be iaken for
granied in the rest of Indin but this kind
of thiny shiuld mahe Parhament sit up
This htest jail break incident 15 not some-
thing new It 1s perhaps the fourth or fifih
m the series 1in West Bengal  In Dum Dum
a1l a couple of months ago 1t happed on
even a larger scale  Admnstrative failure
of this kind just cannot reach a Jower level
snd we are supposed to have & responsible
Government

1 weuld like to know how 1t was that n
broad day hight—we have been given a cock
and bull story— some 40 prisoners allegadly
armed with kmives and iron rods- he talks
about ore sickle and then n the plaral
and iron rcds—all sorts of implements ,
that do not form part of the jai1l eguipment,
lam sure How 18 1t that 40 prisoners
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assembled behind the trap gate without
attracting notice, at 11 O'clock in the
morning got it opened by the sentry in
charge, and then found a ladder handy
which they could use to climb the boundary
wall and jump 7 It is a drama which looks
like having been very well rehearsed before
it was staged. It could not have happened
without some sort of co-operation from
some of the jail staff. Is this kind of
incident provoked by certain kinds of a
forethought malice, 1 do not know. What
has happened to the enquiry said to have
been ordered rccently after the jail break n
Dum Dum where the Divisional Commis-
sioner was asked 10 produce a report and a
high-level commitice including the Home
Sccietary were 0 make comments op it ?
What has happened to that teport 7 Or,
are these myslic  excreises (o rémain
eniombed in the Government files ?  Young,
ardent lives ate extinguished by shooting and
the Government are (rymng to jusufy the
shootings and beatings-up with what are
perthups  delibesately  engineered incidents,
When  shall we s¢¢ an end to this
ciiminal bungling i the jail admmistration?

1 would hke the Minisier also to tell us,
since much bigger things than tighteming up
the jail adnunistration are involved, on
account of the fact that- call them Naxalites
or whalever else— there arc a Jarge numler
of young recple, sk and disgusied with our
politics and economy, who have plunged
headlong into a fight, Ttey might have been
misguided but they ready to give their lives
as well as to take them. Will the Government
desist from the self-defeating line of 1trying
to kill them off, or, will efloris be made 10
tackle them politically, to treat this asas
sLrious movement, to respect their reckless
courage and tremendous resourcefulness cnd,
if possible, wean them .way fNom ther
mistaken ways, if that i1s possible,

1 say that the Prime Minister, supposed

1o be in charge of West Bengal in particular,
has sneaked away. I do not koow ; will
she try 10 get the radical elements supposed
, 10 be in her ranks te be ulilised in the
{ purpose of having a dialcgue with the ardent
| young revolutionaries Fowsoever misguided
they might be 7 Would the Prime Minister
fask  Ler latest sibedur in West Bengal,
Shri Siddhartha Shankar Ray, 10 1ake it up
t“ apricrity job ? This kind of thing bas
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gone on for far too long to be suffered by
the country in silence, You are punitive
agamst your people and you try to be
persuasive with Pakistan and its patrons in
the Pentagon. This hind of monstrosity in
admimstration, no responsible, representa-
tive government can never tolerate, ne
Parliament could ever toleraie, It mumt
have a stop,

That is why we want some satisfactory
answer and not the kind of cock and bull
fabrication which has been supplied by the
Minister’s minions in West Bengal, This
kind ol siatement is not worth the paper
it 18 wnillen upon. 1 want 10 be satisfied
in these mauers. I am nol speaking only
in my individual capacity ; Parl'ament will
have to be sativfied, When six people, young
people are  kidled—political prisoners inside
the juil, —where the balance of arms and
authority is on your side all the time, you
kill these people, or you give them
facilities 10 do some damaging tricks,
because you arc having a provohed business,
You are provoking these incidents in order
to get an opportunity for killing off some
of these reople,  You do not have any time
for poliucal dialogue wnh them. If Shri
Siddhartha Shanker Ray is geing to have any
1aivon d'etre for his presence in this House
or in the country, something has to be done
about it by the Prime Minisier.

I take veaiy serious objection to the
Prime Minister not being present here, She
was here Gll enly & minule ago, and she
goes away, | say deliberately she sneahed
away when tlas thing came up, This is
disregard of 1he House ; this is contempt of
the House ; this s disrespect to  the
problems of West Bengal, and if she goes cn
playing with the problems of West Bungal,
she and her lihe would have (o pavtle
penally.

SHRI K, C. PANT : Sir, my hon,
friend has scferrtd to the statement which
I recad, He has colled it a cock and bull
story. He has asked me to give satisfaction
to him, It is in an attempt to give saiisfac-
t.on 10 him that 1 have given a detailed
statement based on the infermation with me,
1 reaily do not know how 1 can give him
satisfaction o:ler than thus, So far as the
inctdent gees, 1 have given the details. He
says, this could have teen rcheireed tefore
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it was staged It might have been rehearsed,
I do not know Such incidunts are some-
times rehearsed dlso

As for the staflf buing nuxed up 1t being
deliberately enzincered and the opportuniry
being used to kill them off, the fauts speak
for themselves  Forty under-trial prisoneis
attacked the warders, gt through the inner
gate and some of them got hold of a ladder,
Some (ried to go nto the Tulor's office
Some scaled the wall but were re-arrested
Al these things are there It would be
surprising 1f the warders had enfered into
a collusion with them and got themselves
beaten up and dare now lying in the hospital
ile should see the whole thing from the
other side also  There 1s ny cooking up of
injuries of people who were hit with non
rods and sickles These are all facts |
am sorry for the loss of even a singe hfe,
but 1 did expect a word of sympathy from
Prof Mukeree for the warders, who were
injured 1n the course of performance of their
duty  (Interiuptions)

SHRI S M BANLCRIIF
Nobodv was killed

(Kanpur) @

SHRI K C PAN1
killed to get ssmpathy ?

Must a man be
(Interiuptions)

SHR1 S M BANERIFF  In Midna-
pore some prisoners werc told that they
have been grnted bail but were shot dead
when th:y .ame out

SHRI K C PANT let me say that
they were charged for  Most of them were
arrested under Sec 302 IPC, 1¢ for murder
I only want Prof Mukerjee 1o sec these
things 1n the propcr perspective I do not
condone t, but 1 want to point out the
grounds, the crnimes, for which they were
charged

Then, he asked about a report I do
not know which report he was relerring to
But the Commissioner, Presidency Iivision,
was appointed to enquire in'o the ncidents
m the Presidency Jarl and Berhampote
Central Jul He has subnutted a
report which 15 now under consideration
Further aciton would be tiken af er it 1
constdered  Pr sumably thit s the report
he was relerring to
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I would only like to ndd that so far as
a dialogue with these elements or any
political elements 1s conc:rned, all elements
on this side of the House are always
prepared for a diogue, provided some-
thing uvseful can come out of the dialogue
This 18 4n open dumocracy, in whick the
method of dialogue 15 always used 1 would
myvrte my hon f{riend and all scctions of
this House to have such a  continuous
dialogue, to condemn  violence and to
reinforce the values of duemocracy, so tlat
the erning youg men can come baick to the
right pith

=} 7o femz wab (1) @ waw
wgizg afewd qur= & AT ovar & e
YT 7 araEqr T N7 | Q)
AT ma faw ST ergid HEarE
O AP Y wEmT AT B frar ¥
fo 1% gvetr sngvy1 Ay p—i} @
o s awr faendt @ ar gramr A
fFdt T &7 7579 &, feq egqe |
A 47 AT FAA T ar fed
FITAA 17 AT qO0 AAGL 21 AT
I g1 1 15 W1 ARERHT @A #5197
W1T &7 HAMT, THET AIGFT AT 7ZAY
2 ot F77 ATEIT QT IS HIMIT GIRA
fas it waey gaw gaa & fay fog
na ¥ F{E@-F 43 @ Arsramy v
far gegA g1F war ¢ fr oY st 2 AN,
i Tt /Y FFAT A4 |

¥ feafs & Y af arg w8 §, 3@
ag ¥ & w3 I W Arsar gE @) Tar
g1 fosh ata adat ¥ FE Se o ww
WX G A) wEwgar & wrar e
FIAAT ¥I0 TG IoT N | qdiqT I
Y g nw AT gqzar § fyad Yar s
¢ fe T a7 gzaie § Ny W qfewdr
qm® ¥ o) 53 & W E, 9 AP uw
gt wyaey §, frad aoeifas aat
1 g g T
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gt feafa & & wrod wregw ¥ 4
wgeq ¥ arvar wgd g e war ag @y
a§t § T afewdt dme & o) 55 &) wr
g % Ay uaNfaFs e wrgw g 7
afz dmr & aY ®AT X TAy AN FOwoF
ferzasta & g, foam o7 g &
Y, €7 wEME ¥ Y g §......
(swwarr) .. q9r 57 o & fReed & fo
FTHIL N ¥UT 37 IS A &1 GAST fwqr
g, wafE g s A ¥ Fer Y deh
freai 7 Wy @t oft ageg & v
vz A vy § fo ¥ wemd gfmifaa
a2y A, HfFT 37 &0 gz *gar 5 fafws
MNT WaA-qe § guay fHar aqr, @4
a8 AT R T NI wf ¥ o —seAy
i wifgx gvar § s ax ga glafa
qr | gAY ¥ @Y gad a7 W § Iy
A dar g wifz §ar § fr afeusd) dars
¥ o mfrdn-wratas g gaAr g, Ianr
I AmET S oA § 18w &
tgr wwar § fs afswsy dmer %Y gfee
A A7 H Oy qo yqAg sy ¢ faw
W gisis Oy @Y ¥ g W afzEr @
T G AT g e § A
&7 In AT 39 A ¥ wifee go fag

mT ¥ ot ifreg agt T g
LEIL

¥ g N oft § wty wvar goeun Ay
W N & faws @gfes s I
A stfaw w0 7 ey oy AN A AW
it & fowrs, ot gfeg Wi 7 6
N0 & qrwren o oy §, wrgfew -
A wT W g o fefemg wr & Ay
UL R &

ol g HN o Tgawge Iw A
wrT ¥ o ¥ ale 3w W A I W
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wer gt 7§, wr oAy 9@ fald
gfssw sTFy ?

s A AT A @ garg 9T N
faarc #37 fie wvditfas afal & fog
AT HT A sqavgr Y, wgi AT &
91 W&y gY 7

st FSm W oW : wWeqw oy, &
Tt grer w1 far w aww g
f& wiwr 3w & A} wadfaw ar § o
Far & agru & st wadife 9z s
¥ &A1 aied §, 1 Dfafesg-srsamda
¥ favarm ey &9k gy W gw @)
Tq aaT § W67 faor  ww fF X ¥
aqi gt & % wY7 sla § 0@ uadfes
za § faa 1 fzar A waafa § fqmag
& 1 wgr A g IA F AW FAT ATHIAE
T R, W AWM IT ET NETN 1 W
¥1 "% ggA ag ot § f5 Y Ayn oy oY
7g #g1 ®) dq< 7 g fe vordtfa & fod
¥ fgar &1 g & @ §—varafas ¢ T
IT 9T gagr ar g

agr a% wix &) feafd & Forer §
17 YT ¥ T I31A F1a7GY §—age
¥1T aY sr-ovg-miET A feafy 8, ewey
¥ig ¥ oX ¥ o @7 saw sy o @&
& | m1AAT a3 w1 ol wgw § fE war
T wzw 9 ¥ IoA wg § 1 gard ardy
g wiga W agi Tg ¥ &R I W W
¥zy S § ¥g W wwdw wEeq ©Y
FEAFIT ¥ & gad wwE darw X Ay
wifqs fasre # gnemd § faawy woy
CF 3 Aot ¥ frzrar & v oW
g dTwd ferd mue Qg & o
wifee fawre w1 30T & fsar o) ww
graey # W NaAd § o & wLHEE
& 957y Ag FANY Jrawd) AR ST
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[ F5T w77 T7a ]

w § 1 wiTg agEd 3 fafa ) gud
& fafr oY alr gy fag @ ST AT EW
s faare g &y

SHR! INDRAJIT GUPTA (Alpore)
This has become a matter of scrious public
concern  because it s not  an asolated
incident  Professor Mukerjee his already
referred to the fact that this latest 1ncident
15 only the list of a series of such inudents
which have bien going on fo  some t(ime
now in Berh mpore Jul, Midnipore Jail,
Dum Dum Central Jail Presidiency  Jail and
now this Alipore Special Jul

According to the newspaper report in
this latest ncident six boys  the prisoners
who lost their linves were between the ages
of 16 to 22 1 am poin g this out because
11eel that prironers who know that in
making 4 determined bid (o hieak out of a
jail they arc rishing duath or at least seriods
njury, cannot be just anti-soural  elements
Anti-social elements are generilly quite
cowardiy people Anti social clements when
put in jul very scldom try tn break out in
this way  They maiv be misguided people ,
they may be people with whom wt may not
agree at all politically, but I am quite sue
in my own mind that these hoys who had
been trying repeatedly m a very organised
and concerted Wiy 1o break out of these
various jails, ate certainly not anti social
ecluments Though the Minister mav be
surprised or miny here may be shoched to
hear 1 persona'ly 1 1eel that any pohitical
prisoncr has the right to try to break out of
Jail just as the Government and the jail
admimistration  hive got the right to try to
prevent him There are ex-political prisoners,
I think sitting on that side of the House
too who, at one time, would have subscribed
to that doutrine

Now what worries us 15 that the violent
desperation shown by these boys in this
series of incidents 18 matched only by the
savagery of the warders 1 do not make a
diatnution be ween the two  If there 1s
violent desperation on the one side, which
has expressed itself in these armed attacks
and violent attempts to get out of yail, 1t
has been mitched by equal savagery on the
part of the warders Sometimes, the
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Minister will say, the warders have to open
fire 1n scif-defente and soon  But n a
number of these cases, particularly n Dum
Dum Central Jail, many of these joung
boys, the majority of the casualties were not
caused by firing wire bellen to death by

lathis  Thus probibly has led one of the
pro-Congress,  dailies in Caleutta, The
Hindusthan Standurd, 1t make this
comment —

‘A better means of keeping peace in the
jails must be discovered than frantic
shootings and wild lathi charges "

Certain questions of course, have risen
in evershody s mind  Who supp'ies these
lethal weapons to prisoners inside the jail ?
No answer 18 found up to today We do
not know anyihing about it On other
occasions this Government keups on tel ing
us that the police force in West Bungal has
been anfilirated by virious ypes of political
mnfluences the pohice hive got svmpathies
with onc | arty or the other and they cannot
be rehied upon  If that 18 true should we
have anv reason to imagine that the jail staff
and tle warders dre 1mmune lrom these
nfluences 7 Obviously not But pothing
hes been found up to today  No mguiry 18
held  No sénious investigiticn 15 made

There are storns, widely current reports,
in Calcu ta 1 do not know 1f tley are true
They can only know if a proper inguiry 18
held  While there may be elements n the
jail stafl and among the jail warders who
may ke pro Naxalites 1n sympa hy—if all
thesc boys are Naxalites, | do nol know ,
that also he shculd tell us whe her all these
boys were Naxa 1ie prisoners cr what—any-
way, while one section of the jal staff may
have pro Naxa'ile sympathies and may,
thercfore, be smugghng n varicus iypes of
1llegal weapons and so on for them, there
are also reports that the Aara Rak hak
Samu, that s, the Union of the Jal
Warders 1s influenc'd by another political
party which 1s well-known for anti Naxalie
views These are very serious allcgations
There aie allegations that any more of these
incidents are provoked in such a way that
the warders get a chance to carry out most
savage reprisals because of thew political
sympathies against these young boys, even
to the extent of beating them 1o death wih
lath:s Has it become a matter which we
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can just contemplate with this Kkind of an
attitude, as if we have become so callous
and we have no human feclings at all ?

Then, I would like to know what has
happened to the 4 Member Committee which
was appointed by the la.t Ministry to go
into those thinegs and to siudy the reports ol
the Dyvisional Commissioners, That Com-
mittee, as | remember, was composed of the
I. G. of Police, the I G of Prisons, tha
Home Szeretary of the S'a'e Government
and some other seniyr police officer
Nothing has been heard further about the

Commetee, whether o eximuned  those
teports and whit conclusions  were  ariived
at,

What about a judivial inguiry {o go nto
the envire phenomenon ol what is hipperung
mwide the jails 7 Is it pot e for tha ?
Luch of the incudents s bring  treated m an
wo'ated way and some hind of excuse 1s
being given us f one is ndt ¢connected with
the other, [ think, tlus has become o sufli-
ciently scrious problein wheie the enfre
phenomenon shoulid be gone mto by a
wdicial mguizy. I do ot know  what Mr
Siddhaitha Shanhar Ray s thinhing about it.
He 15 not answering questions on the subject.

Now, the Union Government is directly
responsible  for the admunmisiration  of West
Bengal,  They should saiisfy us that this
ma‘ter will not be allowed to Jduft hke this
and that, without allowing furher incidents
Lo oceur, a judicial inquiry will be appoinied
fo go nto the entire phenomenen in all its
aspects, [ am not pleading for ovue par.i-
cular side of the question. 1 hope, the hon,
Minisier will tell us more spec ficaliy and
more concretely what they propose to do. |
do not want to hear a rambling thing about
economic uplift of West Bengal, and thes
and that. All that we will disc.ss some
other time, This is a specific question about
political prisoners trying, repeatedly, to
break out of jail in & highly organised
munier and of the most savage type of
reprisals against them by the jail autharities
and the jail siaff. Who is responsible, on
both sides, who is playing what part in this
should be gone into and the entire jail
administration will have to be overhauled
in West Bengal. You talk about overhaulting
the police administration, But you do
nuthing about it.  You only talk about it.
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Similarly, I want to know what Government
prapass to do about the jail administration,

SHRI K. C, PANT : Sir, it was a some-
what rambhing guestion......

SHRI INDRAJIT GUPTA : I am ins-
pired by your ramibling replies,

SHRI K C. PANT : If my hon, friend
had not prefaced his question with the state-
ment that any pohtical prisoner has a right
to break out of jarl...

SHRI INDRAJIT GUPTA : That is my
view, you necd not share my view,

SHRL K. C PANT . ....I would have
thoueht he was eapiessing concern about
prisoners Picaking out ot jail awed that he
wanred the Government to  take sizps lo see
that the jul administraton 1s  improved so
that such incsdents do not recur, Bul in
view of the prefuce made, I do not feel......
tIaie ruption)  1do ant knuow wheher he
wanis us 10 pay attentten to the jail admi-
nis,ration as Lo facilinate escaping of  priso-
ners. | really do not know., [ am amazed
that a responsible Member of Farliament
should have made a statement which-
amoun's o cncouraging prisoners to break
cutl of jiil.

SHRI INDRAJNT GUPTA: You are
enouraging them (o bre k out.

SIIRI K C PANT: Society has put
a curtain responstbility on the jiil adminis-
tranon.  Oa the floor of Parhament, to say
that the admenedrators who are in-charge of
jairs and police should be told thu it is not
therr duty and that it is the nght of the
prisoner Lo break out of jail is amazing. It
15 & duty mipostd by Parhament itself under
the law which it mikes, Therefore, this is

an amusing statement,

SUIRI INDRANT GUPTA: They are
not doing their duty.

SIIRI K. C. PANT : So far as people
sitting on this side of the House are concer-
ned, he referred to them. Most of them
were in jail as a result of Satyagraha, non-
violence and most of them did adhere to
the rules of non-violence......( Interruptions)
In this cage, s I mentioned earlier, ons has



167 Killing of
[Shri K. C. Pant]

to take note of the charges against these
people in prison. One has to take note of
the charges and these are Sections 302, 34,
148, 149 and 307 1PC.

SHRI TRIDIB CHAUDHURI (Berham-
pore) : They are under-trial prisoners until
their guilt is established. What does the
hon Minister want to prove 7 They are only
allegations,

SHRI K. C. PANT : Yes, allegations,
1 say they have under these sections.

SHRI TRIDIB CHAUDHURI : So what
(Interruplions),

SHRIK C. PANT: They have been
arrested. 1 am placing the facis as T know
them and ] want the House to take not of it.
Sections 3 and 5 of the Explosive Substance
Act, Scc. 148, 149 and 436 and so on,

This 1s not a question of any political
ideology, but 1t 15 a4 quesiion of violence. It
is a question of atlempt to murder and so
on 1 am only sorry that young men should
be misled to do this.

1 shate the anguish of my hon friend at
the young Ines ilat Fave been snuffed out
like this But I ck.t 1} e crimes for which they
have btewn arres'ed Look atthe kind of
thungs they bave been indulging in. This
one has to keep 1n mind,

I cinnot say what happened in Dum
Dum but [ may assurc my hon friend that
if excesses have been commitied by the war-
dens or by the Police, | am not here to hold
any brief for them, If excesses have been
committed, these reople should be punished
if they are wardens or Policemen, whoever
they may be. 1am not here to hold brief
for them and I am not heie to trot out any
justification for any excesses committed by
them. As I do not know the facts, I cannot
say.

SHRI §, M, BANERJEE: Will you
hold an inguiry ?

SHRI K, C. PANT : Asfar as I know
of jails in UP, in most cases of a jail riot,
the jail manusis provide some kind of an
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inquiry in many of the State Governments,
I have tried to flod out what the exact posi-
tion in the Bengal Jail Manual is. I shall
find out. I shall find out what kind of inqui-
ry has been made Ordinarily, in many
States, for instance in U. P,, the jail manual
does provide for an inquiry,

My hon. friend has said that some poli-
tical elements are provoking this kind of
thing inside the jail. 1 would welcome
information from him or from any quarter
so that I caan seriously look into them
because this is a serious matter as he himself
said and any information I get, I shall certa-
inly look into that aspect.

On the Four man Commitiee, the infor-
mation [ had about another inquiry, I had
placed it before the House in answer to
Prof Mukerge. I do not know the Four
Man Commuttee’s report, | shall certainly
inquire into that and find out exactly
whether the report has been submitied and
what has been done about it. Only afier
examining these reports, can we decide what
further step have to be taken, There have
been many jail breaks There have been
many attempts to escapc from Police vans
and it is a serious matter which will have
to be looked into with aview to taking necse-
sary steps,

SHRI INDRAIJIT GUPTA : What about
the judicial inquiry ?

SHRI K C, PANT: We will have to
see afier examination, I cannot say anything
now.

SHRI SAMAR GUHA (Contai) ;: If the
Government or the Members on that side
think that Naxalism can be killed by killing
the under-trial prisoners or the suspected
Naxalites in the streets, they are sadly mis-
taken because iv may be a perverted politics.
Sir, the source of Naxalism is something
different. This source of Naxalism, I should
say, is the socio-economic malady of West
Bengal, If any of these Members visits every
fourth man in Calcutta in the bagsrees or in
the refugee quarters all along Calcutta, if
you go there, you see Graduates, Post-Gra-
duates, Teachcrs and Professors are all
huddled in a single small room. This Gove-
roment think of how to deal with Naxalism.
They never care to go into the socio-econd-
mic malady that has already jeopardised the
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whole life and almost, I should say, turned
the life of Calcutta, the urban and indus-
rial areas into beastly life there,

It is, I should say, a reaction of the
socio economic maladies that beset society.
Many doclors were there who were demand-
ing Rs. 120 per day ; after some tit-bits
by the Naxalites, they brought down their
fees to Rs. 8 and so on. Many lawers
were there who were demanding Rs. 300
or Rs. 400 and due tco the tit-bits by the
Naxalites, they brought down their fees,
1 am not supporting them, We have not
been able to cure certain ills. But in
Birbhum area, a few tit-bits of the
Naxalites brought down the activities of
the black marketcers. 1 am not supporting
them.

MR. SPEAKER : What about the Call
Attention motion 7

SHRI SAMAR GUHA : In many areas
the police and the laws which are to
operate, are not operating The poor
peasantry are there who do not get heip
from police and the laws. The help comes
from the tit-bits of the Naxaties. What
1 aaot to say is that the Naxalites have to
be combated at the political level, and we
have immediately to deal with the economic
maladies afflicting West Bengal. Only then
we will be able to check these ills,  Alipur
jail incident is not a sudden incident, It
started in Octcber 1, 1970. There were
previous incidents of jail-break at Asansol,
Siliguri, Berham: Presidency Jail, Midnapore
jail, Dum dum and now it is Alipore jail,
Many undertrial prisoners cscape from police
lock-up, 1 will give you figures Abcut
90 under-trial prisoners escaped and 57
prisoners escaped from police  lock-up
and 35 so 40 under-trials lost their lives
as a result of shooting and merciless killing
by the wardens of the jail. The Minister
himsels sajd they have been arrested on
chargc of murder, killing and assault and
rhysical violence, Among these cases, the
Government have net tried to enquire and
punish the people even in a dozen of such
cases, This is the tragic situation of law
and order and their adminisirative ability
in West Bengal.

There is the Kara Raksha Samiti. Ask
your friecad Mr. P. R. Das Muasi sbout it.
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A number of them were mercilessly beaten
and killed in Midnapore Jail. Bolling
water was poured on the bodies of the
Naxalites. This created excitement and
provocation. These are all matters which
have to be gone into. About 35 of them
have been killed, some of them with lathis
with 100s. Not a single case has bern
there where the prisoners had anything
more than a sickle and a rod. Over the
Jast two  years, things have been
bappening in West Bengal, and this kind
of thing has happened in seven or cight
jails. I want to know from Government
whether there has been any single insiance
in the Jail where any Naxatite prisoner
was in possession of any fiie-arm, whether
even in the Alipore jail, anyonc had
anything more tham a sickle and a rod,
1 want to ask Government why these pri-
soners were beaien to death by lathis
was there no tear-gas 7 Inud the police
not have lathis ? why did they use fire-
arms on them ? Why did the police wardens
use fire-arm to kill them outright 7

After all, they were under-tiial prisoners,
It had not been proved in a court of law
that they were rcal criminals. So, they
have right to be treated not as criminals.
Again, they were mnot habitual criminals.
They may be political derelicis politically
misguided people. But this is not the way
to treat them. Some of them are brilliant
jewels of the universities. Some of them
have taken first class degrees in B.Sc.,
BA,MA, M Sc.eic. They are jewels of
universities there, So, they should not be
treated as habitual criminals. You cannot
bent up hundreds of young men who are
brilliant jewels of the umiversities, They
may be Naxaliles, and they may have been
perverted and misguided. But this is pet
the way to treat them.

The hon. Minister should have given a
reply to this question, but 1 am sorry he
has not given the reply ; perhaps, he has
pot seen today’s paper. After the incidemt
of 16th May, Mr. Gyan Singh, the Minister
for Jail in West Bengal instituted a com-
mittee withh the Chief Secretary, the IG of
police abd the IG of prisons and Deputy
1G of prisons as members, The hon.
Minister says that he will go through the
report and bhe mot studied the report yet.
PBut one of the members of the committee
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has said that he did not konow that he
was a member at all, and there was no sitt-
ing of the commiliee and no member
had been given the notice of any meeting
at all, and therefore, that commitiee was
not duly constituted, although it had been
announced. I want to know whether Govern-
ment are going to institute a high-level in
quiry with the assistance of the officials of
the Central Government to go into the details
of the jail administration and also the
behaviour of the wardens and the attitude
of the Kararakshi Samiti there and whether
they had any complicity in this, 1 also
want to know the circumsiances under
which they were compelied 1o use fire-arms
without using only lathis and tear-gas.

Thirdly, 1 would also like to know
whether the police Hfficers who have failed
to maintain proper administration inside
the jails will also be taken to task. Fourthly,
I would like to know whether Government
are going to give some financial aig to the
dependents of tho:e persons who have been
killed there ? This Government had been
forewared for the last three years, but the
prison administration did not pay any heed,
and that  has resulted in these (tragic
incidents involving the killinzg of so miny
under-trail prisoners.

SHRI K. C. PANT : My hon. friend
has advised us to take socio-ecconomic
measures (0 get at the roots of the problem
of Naxalism. Earlier, 1 had iried to put
forward this point of view also along with
the neczessacity to maintain law and order
but another hon, Member took objection to
it. I entirely agree that socio-economic
measures are nec.ssary to accelerate the
economic growth of West Bengal and to
relieve some of the pressure of poverty.
During President’s rule as my hon. friend
knows, we enacted a very significant piece
of legislation in respect of land reforms,
He also knows that we undertook...

SHRI SAMAR GUHA :
been done to implemznt it,

Nothing has

SHRI K. C. PANT : We also under-
took a major programme for the develop-
ment of the Cilculta city and o:iganised
the CMDA. These arec (wo significent
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m:asures ; there were other measures also,
I do not want to burden the House with
all the details, Various steps have been
taken by us during President’s rule in the
past, and then the Government that followed
followed up those measures and now also
our emphasis will certainly be on develop-
ment as well as law and order. I can
assure my hon. friend of that,

He has asked me about the justification
for the use of fire-arms. I had recounted
the facts in full detail. /

SHRI SAMAR GUHA :
not use tear gas and lathis ?

Why did they

SHRI K. C. PANT :
the facts that a situation was created in
which fire-arms were used. He can visualise
the situation himself without my comment-
ing on it,

He can see from

SHRI SAMAR GUHA : This
is not the only instance, There was the
Dum Dum  j~il incident, Siliguri incident,

Berhampur  jail incident, Presidency jail
incident and so many other incidents,

SHRI K. C. PANT : But this incident
pertains only to this jail, one jail incident,

SHRI SAMAR GUHA : He has to
look at the whole thing, a total perspective.

SHRI K. C. PANT : It is easier for
him to look at the whole thing. He does
not have to answer questions; he has only
to ask them,

He took me to task for not knowing
about the Commitiee formed by the previous

Government, He himself mentioned that
one of the members did not know what
for he was a member of  that

committee. If one of the members himselfl
does not know, have I to be blamed for
not knowing about it ([nferruption.

He wanted to know if we would appoint
a high level inquiry into the jail administra-
iion of West Bengal. As I have said in
reply to an earlier question, v.e shall see
the report of the committee that has
already been appointed and get at the facts
before thinking of appointing any other
commitiee,
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He asked whether we would take action
against some of the policemen, wardens and

so on, Yes, only if they are found guilty.
otherwise, there is no question of such
action.

SHRL SAMAR GUHA : What about
financial assistance to the dependents of
those who have lost their lives ? They
were under-trail prisoners,

He has asked so
it is not possible 10

MR. SPREAKER :
many questions that
remember all,

SHRI1 SAMAR MUKLEERJEE (Howrah)
The statcment made by the hon Minister
is to prove that the action taken was
justified. 1 want to draw his atiention 10 a
report which appearsd in the Hindustan
Standard on 1this jail  incident. It is
stated :

““In the free fight that some followed
the wardens were reported to have fired
indiscriminalely at the prisoners™,

This is the method applied in the casc of
the Dum Dum jail incident, the Mudnapur
jatl incident, Berhampur  jail incident  and
also some other jail incidents.

These are not isolated incidents. This
murder on a mass scale of under-irial pri-
soners  starled under President’s rule.
You must consider the entire timing, In
1970, afier the imposition of Piesident’s
rule, the regime of the Congress, this is the
order which has been established. Tais is
not in isolation of what is happening
outside, particularly in West Bengal,

In the same report, there is another
portion which says ;

“The brother of the I'st named who
has been beaten by the warder, Po'tu
Bhattacharjce, is in the hospual,
seriously injured. Another under-trail
prisoner was shot dead on Friday while
making an abortive bid to fleec from a
prison van on the way to cowrt,"”

Inside the prison van he has been shot
dead.

This is not a solitary incident, In
West Bengal this has become a common
thing, besting to death inside lock-ups and
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shooting to death inside prison vans,
People are lined up against the will and
shot dead. Defence workers staged a
demonstration some days ago, Four of
then have been shot dead,

This hus become the order of the day in
West Benga!, ond this is done consciously
in order to elmamate the opposition forces,
and whenever there is a clash and the under-
trial prisoners are kelied, some  story is
spiead. Just now the hon, Minister spread
a story that soine political parties were
behind this and were interested in gerting
the prisoners killed inside the jail because
they ate being anacked by the Naxalites,
By spreading thise slandors and false
stalements, you are giving cover 1o all these
actions and vou ure jusulyimng your politics
of murder.

Innumerable fac's have been supplied to
the Ceniral Government and the Home
Ministry to show that it is the action of
the ruling Congress Party to cncourage a
section of the Nixaltes and anti-social
elements to scve their political motives so
that they can beesed apanst our party
and that our leading and nnportant cadres
are being physically el-minated.

This polities of  physical elimination of
the opposunion forces has become a daa-
gerous thing m West Bungal politics today,
and it will not remam hmited 1o West
Bengal alopne, because the ruling class are
fechng that bLecavse of the heavier cconomie
burdens they are imposing on  the commaon
people by higher taxatwn and by encoursg-
ing inflation, by 1i~ing prices, allowing the
employers to close lactory afier factory and
by the initease of unemployment, there 13
bound 10 be giea'cr remstance by the un-
employed and the common people,  That
1s why today 1n West Bengal the police,
C. R. P, the Bmder Secuuty Police, the
Indusirial Secunity Vorce and cven army are
being used to suppress the democratic

movement,

Repeatedly we have drawn the attention
of this Government, and in each case this
type of statement has been issued by the
Government. The hon, Minister was
accusing comrade H. N, Mukherjee because
he did not expr.ss any sympathy for the
warders, but there has not been a word
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of sympathy from Minister for these who
have been murdered. This makes it clear
that the present Government is pursuing
this dangerous line to eliminate all forces
of opposition by murders, and ihis is
rinding expression inside the jail as it ia
finding expression outside also by this 1ype
of brutal murders. That is why I want to
know whether this politics murder will be
stopped or not.

If the ruling class does not ttop this
and only ¢tout that the Jlaw and order
position in West Bengal is in danger and
simply hold a conference of the political
parties the  situalicn will not change.
So, the Government is fully responsible for
this type of action, and from the state-
ment it ia quit clear that the Government s
not at all desirous of changing the situation.

That is why 1 want a categorical answer
from the Mnister whether they are pre-
pared to change this state of affuirs. In the
past even if a piisoner tried to escape,
usually he was shot at the lower part of the
body ; particular care was taken so that
he was not killed. 1n toduy’s condiiion,
that is totally absent. If scme prisoners
attempted to escape and firing became necs-
sary, they could have fired at the lower
parts, disabling them from escaping. But
that has not been done ; they shot purposely
to kill the under-trial prisoners. This bru-
tality has reached such a stage now that
unless the Government changed its policy,
there is no end and this will not be the last
in the series.

That is why we want a categorical reply
that things will be changed and other
methods would be applied if there was any
altempt to escape from jail,

The Bankipur cen'ral jail incident appear
in the Press It has been stated that one
man dicd of suicide but the prisoners
resented ; they say categorically that that
man had been beaten to death. There was
a similar incident in Tihar jail in Delhi ;
they sey it was acase of suicide but the
magistrate gave the judgment that it was not a4
case of sucide, ard 1hat the person con-
cerned was beaten to death inside the jail,
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We huve tha experienca of insias jails
and we know how the jail administration
deals with prisoners, They are devoid
of any human feelings, That is why a
thorough enqniry is necessary if the Govera-
ment is interested in changing the situation,
They must change their politics of murder,
They must adopt new methods so that this
is not repealed,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : The Kara Rakshi
Samiti is patronised by the CPM. If there
is an enquiry that should also be engmired
into,

SHRI K. C. PANT : 1 am npet sur-
prised that my hon, friend has in the ead
referred to the polilics of murder, It is
an amazing statement but it fits in with the
approach of his party. He reminded us
all the time of what is happening. Without
going into detailed history, may I remined
him that the entire escalation of politics of
violence in West Bengal owed its origin to
the taking over of the administration by
the UF Government in 1967...(Inrer1up-
tion) May 1 rem nd him that many of these
misguided young friends who are known as
Naxslites are an offshoot of the CPM,
whom they could not retain...(Inrerrup-
tions).

MR, SPEAKER : All sorts of charges
were made and they have a right to reply to
them, Why should M« mbcrs get impatient ?

SHRI K. C., PANT I agree with
him that there is violence in West Bengal
today ; there is terror and there is blood-
letting and we on this side of the House at
least are depressed and pained by this
sight. 1 should like to ask him : who is
guilty of this violence, killing of judges,
bomb throwings and trouble over examipa-
tions in schools ? Who is responsible for
creating a sense of insecurity in this part ?

13.00 hrs.

AN HON, MEMBER : You are res-
ponsible,

SHRI K. C. PANT : Those who pro-
voke violence, those who preach violence,
those who propagate violence, those whn
abet and support violence—they are res.
ponsible. Let anybody who does not support
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violence stand up in this House aad tell
the country that they do not support
violence, Then alone is he in a position to
to point an accusing finger at anybody.
(Interruption)

AN HON. MEMBER : We arc not
hypocrites.

SHRI K. C. PANT : Ah, then, the
cat1s out of the bag. (Inmterruption) 1
am glad you are not hypocrites. Come out
with it and say that you do not support
this violence.

SEVERAL HON. MEMBERS rose—

AN HON. MEMBERS : You have been
sheltering them. 1t is your party. (Interr-
uption).  Your party is killing the pcople.

MR. SPEAKER : Why do you lose
your temper 7 Why don't you lisien quictly
to cach other ? They have listened peace-
fully. Who don’t you have patience to
listen peaccfully 7 (Interruption). 1If you
want lo have a debaie, then there is no use
getting excited,

SHRI H. N. MUKERJEE The
Minister has thrown a challenge about vio-
lence and non-violence, If there is a
challenge to be discussed properly, in a
parliameniary forum, one should duo so.
Violence is a fact of life, a sociological
phenomenon, and nobody is gong to tell
them that violence is ruled out. Look at
Bangla Desh; look at VietNam or e¢'sz-
where, How do you want anybody in poli-
lics 10 abjure violence ? What do you
want them to do? Do you want th m to

put on sack cloth and ashes ? (Interrup-
tion).

MR. SPEAKER

: We do not want
violence here,

SHRI K. C. PANT : We want you to
accep! the consequences of violence,

SHRI H, N, MUKERJEE : You are
in this game ? Do you rule it out ?

SEVERAL HON. MEMBER : You
are in the game 7 Do you rule it out 7

SEVEREL HON, MEMBER : rose—
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MR. SPEAKER : Order please,

SHRI DINEN BHATTACHARYYA
(Serampore) : You are the murders; and
you preach non-violence. ([mferruption)

SHRI K. C, PANT : My Hon. friend
Shri K. C Paut; My hon, friend Shri.
Mukerjee was accusing us of shouvling down
the Naxalites in jail. (Interruptton).

MR. SPEAKER : Will you please sit
down ?7 Kindly sit down,

SHRI K. C PANT : He was accusing
us of shooting down Naxalites in jail, and
then he was aecusing us of using the Naxa-
lites against the CPM for eliminating
them politically,

SHRI fI. N. MUKERIJEE : | have not
said that.

SHRI K. C. : | am sorry. | meant
Shri Samar Mukherjee ; not Prof. Mukerjee,
So, there is a confusion there. How can
we be killing these Naxaliles and using them
against the CPM at the same time ?

SHRI DINEN

BHATTACHARYYA
That is your party.

SHRI K. C. PANT : If he thinks
coolly abuut it, it is obvivusly self-concra-
diciory. He again, as is cusiomary, said a
few bad words to denigrate the forces of
law and order. 1 cannot undersiand ihis
atlack day in and out on the forces of law
and order, wheiher it is the BSF, or the
Army or o hers, Will my friend co-
opera'e in creating conditions where we do
not have to send the Army or the BSF into
West Bengal? We wou'd bo very happy.
But sa long as conditions of lawlessness
exist, it is the duty of the Government to
set th: conditions right and create a sense
of law and order and of security in West
Bengal, and that is duty which has been
imposed on the Government by this Patlia-
ment and by the people of this country,
and we intend to discharge that duty,

sit wiw fag W (wfzer) ; s
qigT, anee fafmedt ¥ wset v
T g wady fafreed & fgarg
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eTqT F N Wiwg AmT A, 37 N
wRaaad & foq o wdaraa el &
TIX ¥ § 7 oF Fifar o¥wa Aifew faar
g, afeq ag fOwe @ war &
AWy 9 & 7 uF mE-Aifew sqedq faar
¢, sfeTag o foee gruar g faa
aRaU A ae fafareu sl gz W@
UEAT FqiaT HT, ATAT QG IE F
fraig @ w1 @ fAg #* laaee
Far g f& o FH9T F q@ I W
GRE41aQ sHwA g qrifa@ & @
w37 & forg faarar sna

ol gFR W ®GIA (A1) @ A
a9 wglay, WU & WA WA b
faReis & 97 @ agd Toan fAwar g
39 & qIT A A =91 Al qfgg

13¢5 hrs
PAPI RS LAID ON THE TABLL

INDIAN 1LLLGRAPH (111 IH AMDT),
RULIS

THL MINISTER OF COMMUNICA-
TIONS (SHRIH N BAHUGUNA) | beg
lay on the Table a copy of the Indian Tele-
graph (Fifth Amendment) Rules, 1971 (Hind:
and English versions) published 1n Noufica-
wonNo G S R 79 n Guz.tte of India
dated the 29th May, 1971, under sub scetion
(5) of sectivn 7 of the Indian Telegraph Act,
1885 [Pluced i  Library  See No
LI-653/11)

NOTIFICATIONS UNDFR ALI INDIA
SERVICES ACT

THL MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDIIA) 1 beg to lay on
the Table a copy each of the following Noti-
fications (Eindi and English versions) under
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sub-section (2) of section 3 of the All India
Services Act, 1951

(1) The Indian Administrative Service
(Recruitment) Third Ameadment
Rules, 1971 published 1n NotfiLa-
tion No G § R, 950 1n Gazetle
of India dated the 26th June, 1971,

(2) Tic Indian Police Service (Recruit-
ment) Third Amendment Rules,
1971, publish:d 1n Notification No
G S R 981 mn Gaczette of India
dated the 26th June, 1971

(3) The Indian Admimistrauive Service
(Fwrgenty  Commussioned  and
Shoit Survice Comn.issioned
Otficers) (Appomtment by Com-
petiive Lxammation) Regulalions,
1971, pub'ished 1 Noufication No
O S R 982 in Gazette ol India
dated the 26th June, 1971

(4 The Indian Police Scrvice (Fmer-
gency Commissioned and Short
Service  Commissioned  Otficers)
(Appuintment by  Competitive
Lxaminauon)  Regulations, 1971,
published 1n  Nouhication No
G S R 983m Guzette of India
dued the 26th June, 1971 | Placed
wm Lib ary See No LT 654;7ij

NOTI ICATION UNDER INTIR STATC
L ORFORATIONS ACT

THF MINIST}IR OF STATL IN THL
MINISTRY OF HOML AF1 AIRS (SHRI K
C PANT) 1 beg to lay on the Tablea
copy of Nouficaion No S O 2197 (Hindi
versiony publishzd 1o Guzette of India dated
the 5th Jun , 1971 containing coinigendum
1o Hindi verston of Notficaion No § O,
1304 dted the 28th Murch 1962, under sub-
secizon (5) of section 4 of the Inter-Siate
Corporations Act, 1957 | Placed in Library
See No LT 655/71]

ANNUAL REPOR1S OF I C. A. R.
AND A STATEMINT RELATING
THERFTOQ

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI



